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(2014) 05 SC CK 0027
In the Supreme Court Of India

Case No : W.P. (Cri.) No. 120 of 2012 and W.P. (C) No. 463 of 2012, W.P. (C) No.
515 of 2012, W.P. (C) No. 283 of 2013

Manohar Lal Sharma APPELLANT
Vs
The Principal Secretary RESPONDENT

Date of Decision : 07-05-2014

Acts Referred:

Citation : 2014 (8 ) SCALE 570

Hon'ble Judges : R.M. Lodha, C.J;Madan B. Lokur, J;Kurian Joseph, J
Bench : Full Bench

Final Decision : Allowed

Judgement

1. For the reasons stated in the application, the Central Vigilance Commissioner
Mr. Pradeep Kumar is allowed to recuse himself from examination of compilation/
reports submitted by the Central Bureau of 1 Investigation in pursuance of the
order dated 28.03.2014. As a matter of fact, intention to the above effect was
indicated orally on 07.04.2014. Criminal Miscellaneous Petition No. 7979 of 2014
stands disposed of accordingly. Writ Petition (Crl.) No. 120 of 2012; W.P. (C) No.
463 of 2012; W.P. (C) No. 515 of 2012 and W.P. (C) No. 283 of 2013

2. List these matters tomorrow, i.e., May 8, 2014 at 3 P.M.
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